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Letter No.; NGT- 63 /81-7-2022

From,
Ghanshyan mishra,
Special Secretary,
Environment, Forest & Climate Change, - -
Government of Uttar Pradesh
To, N
The Registrar,
Hon’ble National Green Tribunal, - -
Copernicus Marg, New Delhi.

Environment, Forest & Climate  Lucknow : dated : {4/ 02 /2023
Change Section-7 T
Sub: Response on behalf of State of Uttar Pradesh in Compliance to
order dated 28.09.2022 passed by the Hon’ble National Green
Tribunal, New Delhi in Original Application No. 359/2022 Rafhat™ -
Naeem Siddiqui Vs State of Uttar Pradesh.

Sir, :
In compliance of order dated 28.09.2022 passed by this Hon’ble
Tribunal in OA No. 359/2022 in the matter of Rathat Naeem Siddiqui Vs
State of Uttar Pradesh, response on behalf of State of Uttar Pradesh is
enclosed.

It 1s requested that the said response may be presented before the
Ion’ble Tribunal for kind consideration.
Encl: As above

Your’s Sincefely,

( Ghanshyan fishra )
Special Secretary.
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Response/Reply Incompliance of direction issued by Hon’ble NGT vide order' dated
28.9.2022 in OA number 359/2022, Rafhat Naeem Siddigui Vs State of U.P.

Hon’ble NGT, New Delhi vide order dated 28-09-2022 in the matter of Rafhat
Naeem Siddiqui Vs State of U.P. in 0.A.N0.359/2022 has directed following—

“4 We find from the report that in the application grievance has been made
regarding excess excavation of soil for brick making. The Secretary, Environment, Forest
and Climate Change, Government of Uttar Pradesh has vide letter number 446/81-7-
2020-39(Parya)}/2014 TC-1 dated 01.05.2020 mentioned that the process of excavating
ordinary soil manually for making bricks shall not come under mining operations to
require environmental clearance provided that the depth of the pits resulting from such
excavation do not exceed 2 meters. The questions as to (i} whether excavation of top soil
for brick making by the brick kilns amounts to mining and requires environmental
clearance in the light of orders of this Tribunal and {ii) whether the brick kilns be
mandatorily required to procure fly ash from coal based industries in the area for brick
making and (iii} Whether measures are required to be taken for conservation of soil for
agricultural purposes by prohibiting excavation of top soil for brick making require due
consideration for taking of appropriate measures for protection and improvement of the
environment.

“5. In view of the averments made in the application, observations made in the
report of the Joint Committee and questions involved, we also consider it appropriate to
seek response from (1) State of Uttar Pradesh through Additional Chief Secretary, Forest
and Climate Change, Government of Uttar Pradesh, (2) MoEF& CC, (3) CPCB, (4) State
PCB, {5) District Magistrate, Bijnor, and {6}Project Proponent- M/s. Milansar Brick Works,
Village-Abbul Khairpur, Tehsil-Nagina, District-Bijnor under Proprietorship of Mr. Mohd
Akram who stand impleaded as respondents No. 1 to 6. Notice of the application be
issued to the respondents requiring them to file their response/ replyto the averments
made in the application besides their response/objections to the observations made in
the report of Joint Committee within two months at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF. The Registry
is directed to prepare and attach memo of parties to the application and issue notices to
respondents No.1 to 6 accordingly.”

S.N. Issues raised by Response/Reply
Hon’ble NGT
i. whether | In compliance of Hon’ble NGT order dated 23-05-2022,

excavation of top | inspection was carried out on dated 23-07-2022 by the joint
soil for brick | committee. During inspection it was observed that, soil has
making by the | been excavated 18 meters in length in gata no. 12 and 5

hrick kilns | meters in length in gata no. 15 upto 4.5 feet in deep each
amounts to | respectively located at village Abbul Khairpur. Further,
mining and | according to order issued by the Secretary, Environment,

requires Forest and Climate Change, UP Government vide letter no.
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environmental

clearance in the
light of orders of
this Tribunal and

446/81-7-2020-39(Parya)/ 2014 TC-1 on dated 01-05-2022,
“it has been mentioned that the process of excavation of
ordinary soil manually for making of bricks and pottery shall
not come under mining operations provided that the depth
of the pits resulting from such excavation of mining shall not
exceed 2 meters” and exempted from necessity of prior
Environmental clearance for digging of soils for making
bricks. In the view of above order and facts founds during
joint inspection prior environmental clearance is not
necessary. Copy of joint committee report is annexed as
Annexure no. 1 '

Whether the
brick kilns be
mandatorily

required to
procure fly ash
from coal based
industries in the
area for brick
making and

According to | According to notification of
notification of | Ministry of Environment and
Ministry of | Forests, Government of
Environment and |india S.0. 2804 (E)dated03-
Forests, Government | 11-2009

of " India

5.0.763(E)dated14-09-

1999

1. Use of fly ash, bottom | AMENDMENTS- In the said
ash or pond ash in the | notifications in paragraph 1,-
manufacture of bricks | for sub paragraph (1), the
and other construction | following shall be substituted
activities:- namely:-

1) No person shall |(i) use of fly ash based
within a radius of fone | products in  construction
hundred kilometers} | activities;

from coal or lignite
based thermal power
plants, manufacture
clay brick or tiles or
blocks for wuse in
construction  activities
without mixing at least
25 per cent of ash (fly
ash, bottom ash or pond
ash) with soil on weight
to weight basis.

2[(i) use of fly ash based
products in construction
activities];
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e

In view of above amendments it is not mandatorily
required to procure fly ash from coal based industries
by the said brick kiln.

1Y)

Whether
measures are
required to be

taken for
conservation of
soil for
agricultural
purposes by
prohibiting

excavation of top
soil for brick

making require
due
consideration for
taking of
appropriate
measures for

protection and
improvement of

" the

environment.

¢ UPPCB vide letter dated 12-01-2023 referred the matter
to department of Mining/Agricultural/ Revenue Govt. of
Uttar Pradesh for their response. Copy of letter is
annexed as Annexure-No-2 _

e Department of Mining, Govt. of U.P. vide letter dated
23-01-2023 has submitted that as per Rule 3 of the
Uttar Pradesh Sub-Mineral (Concession) Rules, 2021
that manual digging or manual extraction of ordinary
clay, ordinary earth upto 2 meters in depth for making
bricks and pottery shall not be treated as mining
operations. The Rule 3 of the Uttar Pradesh Sub-
Mineral (Concession) Rules, 2021 is reproduced as
below : :
“Rule 3 (1) No person shall undertake any mining
operations in any area within the State of any minor
mineral to which these rules are applicable except under
and in accordance with the terms and conditions of a
mining lease or mining permit granted under these
rules;

Provided that nothing shall affect any operations
undertaken in accordance with the terms and conditions
of mining lease or permit duly granted before the
commencement of these rules.

Explanation:- For the purposes of this rule manual
digging or manual extraction of ordinary clay, ordinary
earth for making bricks and pottery shall not be deeper
than two meters.
(2) No mining lease or mining permit shall be granted
otherwise than in accordance with the provisions of
these rules.”

¢ Department of Mining, Govt. of U.P. vide letter dated
23-01-2023 has submitted that the soil excavated from
the upper layer which contains remains of floura is to be
stored by the excavator. It is recommended by the
Mining Department that the first layer after excavation
should be used for reclamation of soil for better
agriculture. Copy of letter dated 23-01-2023 is annexed
as Annexure No-3.

» Response against the observations of joint committee are as follows: -
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S.N.

Observations of joint committee

Response

In comphance of notlfucatlon dated-,
22.02.2022 - issued: by Munlstry of
Environment, Forest = and. Climate
Change, Government. of India; the said
brick kiln should be converted into zig-
zag technology within 02 years from
the date of notification.. ' -

The brick kiln has submitted a letter
dated 07.01.2023 for conversion of brick
kiln in to zig-zag technology up to
November, 2023. Letter enclosed as
Annexure-No. 4. In consolidated consent
to operate (CTO) issued to the brick kiln
by UPPCB on 09.12.2022 which is valid
upto 31.07.2027, condition has been
imposed for conversion of brick kiln into
zig-zag technology as per the notification
of MOEF Govt. of India.

Brick kiln should not be operated till-it:
gets the valid consent to operate fromj
UPPCB. : e

Brick kiln has obtained consent to
operate (CTO) from UPPCB, which is valid
up to 31-07-2027. Copy of CTO enclosed
as Annexure-5.

.

Ambient and stack Moriitoring will beé
done by UPPCB during operatlonal'
condition of brick kiln.

Brick kiln was not found in operation at
the time of inspection dated 09.01.2023
done by UPPCB. Photographs of brick kiln
enclosed as Annexure-6. A letter dated
07.01.2023 submitted by the unit in
which menttoned that the brick kiln will
be operational since February, 2023.

iv.

may

Provision should be made by brick kiln,
owner to ensure no soil” erosmn from-
nearby land, for which permission of
soil excavatuon is' not provuded Same.
verlfy Reven_ue
department/Mmmg ; :

department/Agncuiture department

Verification can be carried out when
brick kiln would be operational.
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ComplianceReport
In
Original Applicgtit‘in‘ No. 359/2022
Rafhat Naeérﬁfi§iddiqui
Versus.

State of Uttar Pradesh

e

Gile

Order Date ~ 23.05.2022

Filed on Behalf of: .
Uttar Pradesh Pollution Control Board
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1. Background

Hon'ble NGT passed order on 23.06.2022 in O.A. No. 350/2022 In the matter of Rafhat
Naeem Siddiqui Vs State of U.P. and relevant paras of the Order dated 23.05.2022 are

reproduced beiow: -

1. The Hen'ble NGT(PB), New Delhi order dated 23/05/2022 mentioned that Mr. Rafhat
Neeem Siddiqui, Advocate resident of village Atjupura Rani, Pargana and Tehsil
Negina, District Bijnor has sent present letter petition complaining that persons named
in the letter petition have leased out their land in favour of Mohd. Akram brick kil
owner for mining of soil from agricultural land who has indulged in iltegal mining of soit
up fo the depth of 8 feet and has also illegally mined soil from part ib?' the land of
applicant by digging one and half meters wide twenty five meters !ong:';'bd eight feet
deep North to South trench in agricuftufal field due to which land of the applicant has
become uncultivable for sowing Paddy and Sugarcane crops and' e is facing

difficuities in cultivating his land despite filling of sand to reclaim the samé.” -

2. In view of the averments made in the application, it would be appropﬁaie to havea

e
v How

factual and action taken report from a Joint Committee comprising of Stafé PCB and
o b

District Magistrate, Bijnor. State PCB will be the Nodal agency for coordmat:on and

compliance. The Jomt Committee may meet within four weeks, unde:take site ws:ts

IR

look into the grievances of the applicant and take requisite action bx following due
process of law. Factual and action taken report particularly with raferen;; Iit:)floss of top
soil from agricultural field, ambient air quality, impact on flora andlvfauna an‘d
compliance with directions in order dated 17.02.2021 passed by Trib:t..f‘h‘al in O.A No.
1016/2019 titled as Utkarsh Panwar Vs. Central Pollution Control Board and others .

o
may be fumished within two months by e-mail at judicial-ngt@gov.in

et
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2. Action taken by the Joint Committee:

In ‘comptiance of Hon'ble NGT order dated 23/05/2022 a. Joint Committee was
constituted by District Magistrate, District Bijnor vide office order No.-384/N-
43IGeneral-2022 dated 08-07-2022 (annexed as Annexure-1), comprising following

officers: -

1. SDM, Nagina, District-Bijnor.
2. Mining Inspector, Bijnor.
3. District Agriculture Officer, Bijnor.

4. Regional Officer, U.P. Pollution Control Board, Bijnor

Joint inspection was caﬁied out on _ciated 25.07.2022 by the Joint Committee in
presence of complainer Mr.-Rafhat Naeem Siddiqui aﬁd Mr. Mohammad Akram,
representative of said prick kiln M/s Milansa‘r-Brick Works, Village-Abbul Khairpur,
Tehsil-Nagina, District-Bijnor. Detaile;:! report is as below:

o The.brick kiln M/s ‘Milansar ‘Brick ‘Works, Village-Abbul Khéirpur, Tehsil-‘
N.ag.;ina, .'District-Bijnor pré‘sently- run by Mr. Mohd Akram s
establishedlopérated since 2008, The brick kiln was found non-operationai at
the time of‘inspectiéﬁ due to Offfséas'dnl rainy season, due to which ambient
air quality'and stack monitoring of brick kiln could not be done. The air
consent issued by UPPCB to the brick kiln was valid up to 51.07.2021. A
notice was issued by UPPCB to the:brick kiln to obtaif the Consent to operate
‘vide letter no.-377A/M-15/Bijnor-2022 dated-02.07.2022, which is enclosed
{As annexure-2).

o Presently, the said brick kilh has applied online application on dated
25.07.2022 for obtaining canént~t0‘ operate {CTO) from UPPC8, which is

under consideration. The brick kiln.is not located within NCR & ten-kilometre

radius of non-attainment city. &,. J\ /49
i — ‘ .
hpadpe (e~ RO 70

9
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¢ As per notification dated-22:02.2022 issued by Ministry of Environment, -

Forest and Climate Change, Government of India, (Annexure-3), it is
mentioned in notes point no. “2. The existing brick kilns which are not
following zig-zag tachnology or vertical shaft or use Piped Natural Gas as fuel

in brick making shall be converted to zig-zag technology or vertical shaft or

use Piped Natural Gas és fuel in brick making within a period of (a) one year _

in case of kilns located within ten-kilometre radius of non-aftainment cities as

defined by Central Pollution Control Board (b) two years for other areas.
: ol

Further, in casés where Central Pollution Control Board/State Pollution

A
‘Controi BoardsIPolIutlon Control Committees has separately laid down

e
A

timelines for conversion, such orders shall prevall
e In the financial year 202122, M/s ‘Milansar Brick ‘Works, \f;ulage-Abbui
Khairpur, Tehsll-Nag;na, Dlstrgct-Bljnpr has deposned regulatxdn fee of total '
~ Rs.1,65,350/- for soil excavation fr:)r 20 paya (Challan datedj£6:8-111-2021

enclosed as Annexuré-4). The Secretary, Environment, Forests and Climate
change, UP Gowt. vide Ietter number 446/81-7-2020- 39(Parya)12014 TC-1
dated 01.05.2020 (Letter enclosed as Annexure-S)t it ha; been mentioned R
that- "Tﬁé p'rocess' of eXéayéting ordinary soil by hand operatibn gr by ﬁand
Jo;.)eration for m‘aking bricks and pottery shall not come under mining

| operatiqns:-;, provided that the depth of the pits resulting from .su'c;ﬁl-' é'x;cavation -

or mining'shali not exceed 2 meters.”

« It has been found during joint ihspéction that soil has been excavat&:l from the

R . M
side of the land of Mohd. Rafhat Naeem up to 18 meters in length in Gata no.-

. N
12, village Abbul Khairpur and 05 meters in length in Gata No.-15 Village-

' ' . \ N E
Abbul Khairpur, whose depth is 4.5 feet in both Gata numbers. No excavation
was found during inspection in gata no.-35mi village Said Aiib:ur, Tehsil-

f‘ag'ina, District-Bijnor. m % . M

P AN e

10
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It has been found during joint inspection that the complainant's agriculture
land has been affected by mining of about 4.5 feet deep in the agricultural
fand of other famrmers which is located adjacent the agricultural tand of the
complainant Mr. Rafhat Naeeni Siddiqui. (Photograph attached as

Annexure-6).

3. Observations of the Joint Committee: =~ -
P,

I. In compliance of notification dateq-22.‘02;2022 issued by Ministry of Environment,
Forest and Climate Change; Govérmiment of India, the said brick kiln should be
converted into zig-zag technolagy withih 02 'y‘eé‘rs from the date of notification.

ii. Brick kiln should not be operated till it gets the valid consent to operate from
E UPPCB.
-
t

iii.i Ambient and stack Monitoring will Bé done by UPPCB during operational condition

‘ of brick kiln.

!i\i.‘ Provision should be made by brick kiln owner to ensure no soil erosion from
l nearby land, for which pennissiqnpff"s'—jéﬂ%e’xcavatibn is not provided. Same may be
! verify by Revenue departmen_t[Mining.‘depar'tmentlA.griculture department.

Repott is being submitted for kind pe"rUsal‘and ‘necessary action,

S. | Name Designation Signature
No. . —
1 | Shailendra Kumar | SDM, Nagina, District-Bijnor. /avt‘
. - 1 ’
2 | Avdhesh Mishra District Agricultute Officer, Bijnor. d‘/‘
3 | Bnjesh Kumar | Mining Inspector, Bijnor.
Gautam &M/
4 |BK, Singh Regional Officer, { d wn
U.P. Pollution Control Board, Bijnor.
S | Mahir Husain Assistant Environment Engineer W o
U.P. Pollution Control Board, Bijnor. —_—

11
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Annexure No.
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o~ R Uttar Pradesh Pollution Control Board

‘%ﬁrﬁg\% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
“,_\' Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info{@uppcb.in, Website: www.uppch.com
1al.
171184/UPPCB/Bijnore(UPPCBRO)/CTO/both/BLINOR/2022 Date: 09/12/2022
To, Y
M/s Hit
MILANSAR BRICK WORKS
_ VILLAGE-ABUL KHAIRPUR, TEHSIL-NAGINA, DISTT.-BIJNOR Application 1d-
,BIJNOR,246762 18815837

R

Consolidated }Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
(%241

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)

CCA is hereby-granted to MILANSAR BRICK WORKS Jocated at VILLAGE-ABUL KHAIRPUR,
TEHSIL-NAGINA, DISTT.-BIJNOR ,BIJNOR,246762. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

e 91 Annexure-#

1: This CCA MILANSAR BRICK WORKS granted for the period from 02/12/2022 to 31/07/2027 and

valid for manufacturing of following products.

‘ S  |Product Quantity Unit
e No

. ; y Bricks 20000 No./day 120000 Numbers/Day
2. Conditioujg :i_inder Water(Prevention and Control of Pollution) Act -1974 as amended :-

(i) The dail.jfl _cjﬁa‘ntity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
- Industrial Zero NA NA
Domestic 01 KLLD Septic Tank Irrigation of green
| belt with in
' premises

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii} The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 pH 6.5-9.0
2 COD 250 mg/l
3 BOD 30 mg/|

15
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4 Qil & Grease 10 ma/l -
5 Total Suspended Solids 100 mg/l

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as 1s required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. T

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. [

Mj -

Air Pollution Source Details Cus ju-
L
S No. Air Type of fuel| Stack no Control Height of L
Pollution Device Stack )
Source .
1 Brick Kiln | Coal/Wood 1 Particulate {30 Meter Stack|
03 Ton/day Matter Height froml.|
Ground Level
and .
Gravitationai--|-
settling -
chamber as v -
APCS "7

e ointile

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter As per norms.””

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be 1nt1mated by fax/phone/email with a report 1n this! regard to be
dispatched immediately wack, .
(1) The unit will not use any type of restricted fuel. ' :;é| ?

iii) Noise from the D.G. Set and other source(s) should be controlied by providing an acoustic enclosure as 1s
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- ; 1:, .

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. P

PR |

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq i

Day |Night| Day |Night| Day |Night| Day |Night| -
Time | Time | Time | Time | Time | Time | Time | Time | !

75 70 65 55 55 45 50 40} i
4. Essential documents to be submitted by the Industry/Unit as Applicable :- R RS

vorbeer .
(-2 WA 4
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(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1) Quarterly'"éb‘mpliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5, Competent ‘Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has t'o‘b'timply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundgw’l\/‘lovement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compl'i‘e:l'rll(":_e 'to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Eﬂvironlner_]tl"f?orest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP ‘a]\frgilable at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction,’ you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equi'(?‘a"iént to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) Whiche\}er‘ is more, within 30 days from the date of issuance of this certificate. In case of non-
cbmpliance of thls direction, your consent will be revoked by the Board.

8. If the unit uées the ground water and requires the permission from SGWA/CGWA for water abstraction
then the mdustry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility* of the industry to comply with the various conditions of the NOC obtained from the
competent authorlty and submit to the Board, within 3 months time failing which CTO will be revoked.

Try

General Cohditions:-

1. The applié'a"iif shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from thé"laboratory recognized by the MoEF and shall report to the UPPCB.

2. The appllcant shall however, not without the prior consent of the Board bring into use any new or altered

outlct for the’ dlScharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicaﬁf-‘shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying w'i‘lh' stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be mmaled against the applicant.

5. The apphcant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The mdusfry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry'shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
16 it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
réported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
_point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-
The Brick Kiln shall ensure strict compliance with all terms & conditions with consent and compliance
report submitted within one month and then be sure to submit with a gap of 03 months.

1. This CTO is being granted to M/s MILANSAR BRICK WORKS, VILLAGE-ABUL KHAIRPUR,
TEHSIL-NAGINA, DISTT.-BIJNOR for 20000 Bricks Per Day. This CTO will be VOID if there 1s any
change in the above-mentioned address or product. The applicant shall make an application along with the
prescribed fee for renewal consent(CTO) at least 30 days before the operation of the unit.

2. The brick kiln shall ensure to comply with the provisions of guidelines issued by the MoEF & CC Date
22-02-2022 and accordingly shall be converted into Zig Zag technology.

3. This Consent is being issued in the compliance of the direction issued by the Head Office of the UPPCB
vide letter no. H81095/C-6/Saa-207/Ent Bhatta Nodal/2022 Date 13-09-2022 regarding special camp.

4. The Brick Kiln should be use coal as fuel in the process. Organics, solvents, Petcock, Hazardous waste &
Other waste, Plastic Rubber Leather etc are not allowed to use as a fuel in the Brick Kiln.

5. A thick green belt of trees of suitable species shall be developed in multi lineate staggered manner on a
minimum 33% of the land on which the industry is established. as per the "Protocol for, Development of
Green Belt" notified vide Board Office Order No.H16405/220/2018/02 dated. 16.02.2018 i in this regard and
available at URL http //www.uppcb.com/ pdf/GreenbeltGuidle 160218.pdf. i

6. Industry shall ensure adequate plantation and green belt within its premises and submjt the compliance
report within three months. o |

7. The operation of Brick Kiln should be such way that produce emission should not have any adverse effect
on the nearby environment or the population. j] .
8. If Consent fees due shall be deposited by Net Banking or Debit card.

9. The Brick Kiln shall ensure the water sprinkling three or four times daily in Brick Kiln campus for control
of dust emission. .

10. The Brick Kiln complying the Hon; ble National Green Tribunal, New Delhi order O A 'No 718/2017
dated 09.10.2019. -
11. The Brick Kiln complying the order of Hon; ble High Court, Allahabad Dt. 03.12.2014 & Hon; able
National Green Tribunal, New Delhi order Dt. 14.01.2015. i

12. The Brick Kiln should submit the stack emission & ambient air monitoring report with every three
month positively to the board by approved Laboratory.

13. The Brick Kiln should developed proper pacca roads in the premises of Brick Kiln to avo1d the dust
emission from transportation of the vehicles.

14. Brick kiln shall proper maintain flue gas monitoring platform/porthole/ladder attached to stack at all
times. If the said platform/porthole/ladder is not found to be in operational conditions, then the consent can
be cancelled.

15. In case of any public grievance against the Brick Kiln and confirmation of the same, then CTO
certificate my be cancelled.

16. The Brick kiln unit shall be submit the stack emission & ambient air monitoring report within one month
in operation condition of the brick kiln positively to the board by approved Laboratory. o

17. This consent is issued purely from environmental angle and the Board will not be responsible for any
claim, counter claim, ownership, partnership, land dispute etc of the unit. | ’
18. At least 20% bio fuel such as bio brackets must be used in your brick kiln as per avallablhty

19. The Brick Kiln shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

20. The Board have right to modify any conditions as and when require in compliance of any change n
Environmental Guidelines and Hon’ ble Court orders passed time to time.

-

i1l
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21. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition .

Waste Manég'é:!r‘r_lent Rules, 2016.
22. The Brick Riln will submit revised lease deed one month prior to the expiry of the same. If the brick kiln
fails to submit the revised/extended lease deed one month prior to the expiry of the same, then the earlier
consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply fresh
consent aloﬁé With the requisite consent fee.
23. Ash cont'en't"-should be used for low lying land filling in a scientific manner.
24. The br1ck k:]n shall be comply the conditions regarding fly ash utilization notified by MOEF & CC
Govt. oflndla from time to time.
25. Brick kiln® shall provide permission to this office issued by Zila Panchayat, GST and Mining Department
within three rrionth from date of issue of this consent to operate.
26. Brick kilfi $hall not operate D.G set without acoustic enclosure.
27. This conseh{ is valid only quantity mentioned above. Unit shall obtain prior approval before making any
modification m product/ process /fuel / plant machinery failing which consent deemed to be cancelled.
28 Industry sHall abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, Hon'ble
National Gréen "Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.
29. Entire movmg arca around the Brick kiln should be paved with the bricks to minimize the fugitive dust
emission frot Brick kiln operations.

"3). Unit shall obtained NOC for abstraction of ground water from UP Ground water department and submit
in this office within 03 month.
31. That the Brick kilns shall comply the order dated 8-4 2022 passed by Hon’ble Supreme court in writ
petition no. 18213/2021 NCR Brick kilns Association vs. Central Pollution Control Board and others and
notification dated 22-2-2022 issued by Ministry of Environment Forest And Climate Change.
32. The Brick' Kiln shall also comply the orders passed by Hon’ble Supreme court, Hon’ble High court and
Hon’ble N.G.T.pertaining to brick klin.
33. The Brick Kiln shall be comply the order pass by Hon’ble N.G.T. in OA No.-359/2022 Rathat Nacem
Siddiqui V/s State of U.P.
34. Unit shall submit compliance above mentioned points on quarterly basis, otherwise this CTO certificate
may be cancelled.
35. In case of failure to comply with any of the consent conditions, the consent order issuc to you may be
cancelled without any notice on this behalf.

VIKAS  oymas
. MISHRA Dt 022,129

160323 +05'30°

Regional Officer

Copy to:
Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow. VIKAS e
- MISHRA 55650
Regional Officer
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Annexure- 6

M/s. Milansar Brick Works, Village-Abbul Khairpur, Tehsil-Nagina, District- Bijnor.
Photographs dated 09.01.2023
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